
CCP 05/2011

CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 
JABALPUR

Civil Contempt Petition No.05 of 2011
(in OA 58/2004)

Jabalpur, this Monday, the 20*‘’ day of January, 2014

HON’BLE SHRI JUSTICE DHIRENDRA MISHKA, JUDICIAL MEMBER 
HON’BLE SHRI P.K.BASU, ADMINISTRATIVE MEMBER

R ajev N agaria, S /o  Shri D .P.N agaria,
Section  E ngineer (T R S), R /o  L B -29 , Padum  N agar, 
B h ila i-3 , D u r g (C .G .) 4 9 0 0 0 1 . -Petitioner

(B y  A d vocate -S h r i S .K .N andy)

V e r s u s

1. Shri A .K .V ora, G eneral M anager,
South East Central R ailw ay, B ilaspur (C .G .) 4 9 5 0 0 1 .

2. Shri D .P .S w ain , D iv ision a l R ailw ay M anager,
South E ast Central R ailw ay, Raipur (C .G .) 4 9 2001 .

3. Shri Prabhat Kum ar, A dditional D iv ision a l R ailw ay M anager,
South East Central R ailw ay, Raipur (C .G .) 4 9 2001 .

4. Shri Satindra K um ar Shukla, Senior D iv ision a l E lectrical Engineer,
(T R S), South East Central R ailw ay, Raipur D iv is io n ,
B hilai (C .G .) 4 9 0 0 0 1 . '  R espondents

(B y  A dvocate -S h r i N .S.R uprah)

O R D E R

Bv Dhirendra Mishra, JM.-
L eam ed counsel for the petitioner subm its that the pay fixation  o f  the  

petitioner has been  done by the respondents in com pliance o f  the order 

passed by th is Tribunal in O A  N o .5 8 /2 0 0 4 . H ow ever, the other benefits for 

w hich  the applicant is entitled, has not been  extended to  him . H e further 

subm its that this CCP m ay be d isposed  o f  at th is stage w ith  liberty to the 

applicant to  claim  the other benefits.

2 k In v ie w  o f  the above, CCP is d isposed o f  w ith  liberty aforesaid.

(P j^Basu) (Dhirendra Mishra)
Administrative Member Judicial Member

am


